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Banks have also been asked to de-
yote special attention and effort to-
ward, ensuring larger credit assis-
tance to the priority sectors in gene-
ral and to the beneficiaries of the 20-
Point Priigratn.me in particular and to 
endeavour to step up the credit: De-
Posit Ratio of their rural and semi-
urban branches. 

Leaa .. ctioned 'to private iDdustriel1 
br Nationalised BaDks in Orissa 

1432. DR. KRUPA SlNDHU BHO!.: 
Will the Minister of F1NA~CE be 
pleased to state: 

(a) the amount of loan sanctioned 
to various private industries by the 
n2ticmalised bankts in Orissa during 
the past two years; 

(b) whether Government have en-
s.ued that the loans have been pro-
per ly utilised ; 

(c) the number of companies which 
have defaulted in repayment of loans 
during the last two years in Orissa; 
and 

(d) the action taken against them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT) : Presum-
ably Hon'ble Member has in 
view the advances granted to Small 
Scale Industries. Public Sector 
Banks' outstanding advances to such 
industries in Qrissa as at the end of 
December, 1977, December, 1978 and 
June, 1979 (latest available) are as 
under: 

Public Sf'dor banb advances to 
Small Scal~ IndustriM in Orissa. 

.As at the end of 

IN;ct'1llber, 1977 

J)«ember, 1978* . 
JUDr, 1979-' . -

No. of Amt. out-
units 8tanding) 

(Rs. in lakhs) 

10947 J20G 3~ 

----------------------.Data provisional. 

(~) to (d). Banks take adequate 
measures to ensure -that the advan-
~es are uimsea fot. the Plll1lese -. tor 
which they are granted. These in-
clude payments being made by the 
banks directly to the parties supply-
ing the material to the Dorrower, 
periodical verification by the banks 
of the securities charged to it by the 
borrower, etc. Whenever there is de-
fault in payment, the matter is taken 
up with the borrower ooncerned. Ex-
tension of time for repayment/resche-
duling of the loans is grantea if the' 
default is due to genuine reason!'. 
Legal action is initiated as a last re-
sort when all efforts to reoover the 
loans by persuasion fail. In'lormation 
regarding units in Orissa wruch have 
defaulted in repayment of loane dur-
ing the last two years is not readily 
available. 

Construction 01 Airport at Sarat City 

6433. SHRI C. D. PATEL: Will the 
Minister of TOURISM AND ~IL 
AVIATION be pleased to state: 

(a) whether Government proj)Qse 
to construct an airport at Sur at city 
of Gujarat State; and 

(b) if so, the time they are likely • 
to take for its completion? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM ANQ 
CIVIL AVlATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) NO, Sir. 
A state Government air5trip already 
exists there. 

(b) Does not arise. 

GeOlogical Survey of City of Nainital 
ill U.~. 

&434. SHRI JITENDRA PRASAD: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(8) whether it is a fact that a 
geological survey of the city ot 
N ainital in Uttar Pradesh is in pro-
gress; and 

(b) what are the lndings of the 
luneJ' , 




